
IN THE CE NTRL ADMINISTRATIVE TRIBUL 

CALCUTTA BE IC H 

/ 	 No. M...599 of 2003 
/ 	 (o.A.1202 of 1996) 	 Date of Order : 08.01.2004. 

Present 	: Ho&ble Mr. Nityananda Prusty, Judicial Member 

: 

vs. 

UNION OF I1IA AND ORS. (S. E. Rly.) 

For the Applicant 	: Ncne. 

For the ftespondents. 	: Mr. L. K. Chatterjee, counsel 
Mr. B.P.Roy, counsel 

Mr. S.K.Ghosh, counsel(PVt. Respdent) 

ORDER 

This application has been filed by the applicant for a 

direction to the official respondents not to publish the result 

of the written tst in conn2ction with the selection test for 

promotion to the post of C.M.A.-II till the disposal of this O.A. 

Mr. L.K.Chatterjee, id. counsel leading Mr. B.P.Roy, id. 

counsel for the official respondents and Mr. S.K.Ghosh, ld. 

counsel, who appears on behalf of the Pvt. respondents, are 

present. Mr. L.K.Chatterjee, id. counsel for the official 

respondents on instruction from the representative of the 

department/Mr. Sukuinar Das, Head cltrk1submits that Since the 

O.A. along with this M.A. has been filed challenging the process 

of selection to the post of C.M.A.-II, the department is ndt  

in a position to fill up the pos€s and facing a lot of difficulties 

due to oratage of hands. Ld. counsel on intruction further 

submits that the department is ready and willing to keep one 

post vacant for the applicant and fill up the rest of posts. 

In view of the above submissions, in my considered opinion 

since one post shall be kept vacant by the department as under-

taken by the official respondents, the applicant shall in 

way suffer any loss or prejudiced 11  ithe selection process is 
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completed for all the rest of the posts keeping one post vacant, 

which is to be filled up only after disposal of this O.., as 

per direction. 

In view of the above undertaking given by the id. counsel for'  

the official respondents on the basis of instruction of the official 

respondents through their representative present in the Court 

today, 	interim order is required to be passed in the matter, 

since the interest of the applicant shall be Sufficiently protected 

in view of this unde'taking. Accordingly the M.A. is disposed 

of with the above observation. 

Let the O.A. be listed for hearing on 12.02.2004. However, 

there sliall be no order as to costs.. 	. 
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